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Devolution of Powers on Railways 

2314. Shri B'arish Chandra Mathur: 
Will the Minister of Railways be 
pleased to state: 

(a) what devolution of power has 
been elIected up-to-date from Rail_ 
way Board to General Managers and 
further downwards; 

(b) the date of devolution; and 

(c) what is the evaluation of the 
effect of this deconcentration? 

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz 
Khan): (a) to (c). A statement is laid 
on the Table of the House. [See 
Appendix III, annexure No. 67]. 

Najafgarh Sagar Project 

2315. Shri Laxmi Das: Will the 
Minister of lrria'aUon and Power be 

pleased to state: 

(a) whether it is a fact that recently 
Heavy Machinery parts worth about 
fi fty thousand rupees were stolen 
from the Store of Nagarjuna Sagar 
Project Workshop; 

(b) if so, the details thereof and 
the number of persons involved in 
this case; and 

(c) what action has been taken by 
the Government in this regard? 

The Minister of State in the Minis-
try of Irrigation and Power (Shri 
Alagesan): (a) Yes; but the value of 
the stores stolen is Rs. 1818 only. 

(h) Three Fuel Injector Pumps for 
Caterpillar Tractors and seven Injec-
tors for dumpers were stolen. Two 
workers were involved in the case. 
One Field Assistant ;Jnd one Super-
visor are also suspected. 

(r) The Police have arrested the 
two workrrs, the Field Assistant and 
the Supervisor. The Supervisor has 
bern released on bail and has been 
suspended. The other two workers 
and the Field Assistant who were 
borne on workcharged 'establishment, 
have also been released on bail, but 
they have not been allowed to resume 
duty. The case is under Police 
investigation. 

12 hrs. 

PAPERS LAID ON THE TABLE 

AMENDMENTS TO DELHI MOTO~ 
VEHICLES RULES 

The Minister of Transport and Com-
munications (Shrl Jagjlvan Ram): On 
behalf of Shri Raj Bahadur, I beg to 
Jay on the Table a copy each of the 
following Notifications under sub-sec-
tion (3) of sections 133 of the Motor 
Vehicles Act, 1939, making certain 
further amendments to the Delhi 
Motor Vehicles Rules, 1940:-

(i) Notification No. F. 12134160-
Transport, published in Delhi' 
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Gazette dated the 7th Sep-
tember, 1961. 

(ii) Notification No. F. 12154161-
Transport, published in Delhi 
Gazette dated the 21st Sep-
tember, 1961. r Placed in Lib-
rary, see No. LT-155/6:!.1 

INDIAN MEDICAL COU.NCIL (POST-GRA_ 
DUATE MEDICAL EDUCATION COMMITTEE) 

RULES 

The Minister of Health (Dr. Sushila 
Nayar): I beg to lay on the Table a 
copy of the Indian Medical Council 
(Postgraduate Medical Education 
Committee) Rules, 1961, published in 
Notification No. S.O. 1699 dated the 
22nd July, 1961 under sub-section (2) 
Of section 32 Of the Indian Medical 
Council Act, 1956. [Placed:n Li~rct
ry, See No. LT-156/62.] 
FEnTILISER (CONTROL) THIRD AMEND-

MENT ORDER 

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram 
Subhag Singh): On behalf of Shri 
A. M. Thomas, I beg to lay on the 
TabJco a copy of the Fertiliser (Con-
trol) Third Amendment Order, 1962, 
published in Not:fication No. GSR 656 
dated the 12th May, 1962, under sub-
section (6) of section 3 of the Essen-
tial Commidities Act, 195(;. [Pi.aced 
in Library. See No. LT-157/62. j 

12.0 hrs. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

FIRST RFPORT 

Shri Krishnamoorthy Rao (Shimo-
ga): I beg to present the First Report 
of the Committee on Private Mem-
bers' Bllls and Resolutions, 

I ... AY 30, 1962 ........ 
~,-

12.021 hrs. 

ELECTIONS TO COMMI'ITEES 

CICl"TII.lL COl\l:l\ll1"fEE OF TUBERCULOSIS 
ASSOCIATION OF INDIA 

The Minister of Health (Dr. Sushila 
Nayar): I beg to move: 

"That in pursuance Of clause 3 
(vii) Of the Rull'S and Regulations 
of the Tuberculosis Association of 
India, the Members Of Lok Sabha 
do pro('eed to elect, in such man-
ncr as the Sp('aker may direct, 
two Members from among them_ 
selv,,"s to serVe as m{,mbcrs of the 
Central Committp(, of the Tuber-
('u!(J~is Asso('i:ltion of India .... 

Mr. Speaker: The question is: 

"That in pursuanc<, of clause 3 
(vii) of the Rules and Regulation~ 
Of till' Tub('rculc)Sis Association of 
India, the M,"mbers of Lok Sabha 
do proceed to eled, in such man-
ncr as the Speaker may direct 
two Members from among them_ 
s('lves to Sl'rve as membt'l's Of the 
Central Committee of the Tuber· 
culosis As:-;oeiation of India". 

Tile mot;."" wa" adopteci. 

NATIONAL FOOIJ AND A(;HICUL1'URE 

OHGANISATION LIAISON CO!VIMlTTEE 

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram 
Subhag Sing·;t): I bl'g to move: 

"That in pursuance of the Min-
ixt.ry of Agriculture (now Food 
and Agriculture) Resolution No. 
V 16.72/47-Po!i('y, dated the 8th 
November, 1943, as amended to 
d~te, the Members Of Lok Sabha 
do proceed to elect in such man_ 
ner as the Speaker may direct, 
four Members from among them-
selves to serve as members of the 
National Food and Agriculture 
Organisation Liaison Committee 
for a period of three yearll.". 


